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3¢y / ORDER

The captioned appeal at the instance of assessee
pertaining to Assessment Year 2015-16 is directed against the
order dated 05.01.2024 of National Faceless Appeal Centre,
Delhi emanating out of Assessment order dated 21.03.2022
passed u/s.147 r.w.s.144 r.w.s.144B of the Income Tax Act,
1961.

2. Registry has informed that there is delay of 500 days in
filing the appeal before this Tribunal. Assessee has filed an
affidavit explaining the delay. Main reason cited for delay is
that the impugned order was sent on the email id of the earlier
Tax Consultant and could not be communicated to the

assessee for necessary action.

3. On perusing the averments made in the Affidavit, I am
satisfied that ‘reasonable cause’ prevented the assessee to file

the appeal within the stipulated time. I note that the delay is
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not intentional and assessee would not have gained from filing
the appeal with a delay. I therefore taking justice oriented
approach and taking guidance from the judgments of Hon’ble
Apex Court in the case of Collector, Land Acquisition, Anantnag
& Anr. Vs. Mst. Katiji & Ors. reported in (1987) 2 SCC 107 and
in the case of Inder Singh Vs. State of Madhya Pradesh
judgment dated 21.03.2025 (2025 INSC 382) condone the delay
of 500 days in filing of the instant appeal before this Tribunal

and admit the appeal for adjudication.

4.  When the case called for, none appeared on behalf of the
assessee despite due service of notice of hearing. Even on the
previous date of hearing, i.e. on 04.09.2025 assessee failed to
appear nor has placed any application for adjournment. I
therefore proceed to adjudicate the appeal with the assistance

of 1d. Departmental Representative.

5. I have heard the ld. Departmental Representative and
perused the record placed before me. 1 observe that the
assessee is an individual and reassessment proceedings for
AY. 2015-16 has been completed u/s.147 r.w.s.144
r.w.s.144B of the Act vide order dated 21.03.2022 on account
of non-compliance by the assessee. Ld. Assessing Officer
concluded the proceedings making addition for unexplained
money u/s.69 of the Act at Rs.28,26,400/- which was found to
be invested in Renukamata Multi State Urban Coop. Credit
Society Ltd. Though the assessee preferred appeal before
1d.CIT(A), however, 1d.CIT(A) has not dealt with merits of the
case and has dismissed the appeal referring to provisions of
section 249(4) of the Act observing that assessee has not
deposited the advance tax. I find that the assessee had not

filed the return of income. Even 1d.CIT(A) has not referred to
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any document which could suggest that assessee had advance
tax liability. I am therefore of the considered view that the
issues raised in the instant appeal deserves to be restored to
the file of 1d.CIT(A) for necessary adjudication as contemplated
u/s.250(6) of the Act. Needless to mention that in the set
aside proceedings Ld CIT(A) shall afford reasonable
opportunity to the assessee to file necessary details. Assessee
is also directed to remain vigilant and not to take adjournment
unless otherwise required for reasonable cause. Impugned
order is set aside and the effective grounds raised by the

assessee are allowed for statistical purposes.

6. In the result, the appeal filed by the assessee is allowed

for statistical purposes.

Order pronounced on this 10t day of November, 2025.
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